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Thacker, Committee’s Report

56. SHRI S. M. BANERJEE:
SHRI YAJNA DATT SHARMA:
SHRI B. K. DASCHOWDHURY:
DR. RANEN SEN:

SHRI ESWARA REDDY:
SHRI K. N. PANDEY:

SHRI DHIRESWAR KALITA:
SHRI JUGAL MONDAL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Thacker Com-
mittee, which was asked to conduct
an enquiry nto the licences issued
to the Birla Group of firms has sub-
mitted its report; and

(b) if not, when the report f{s
likely to be submitted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
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The Industrial Licensing Policy In-
quiry Committee, under the Chair-
manship of Prof. M. S. Thacker has
not so far submitted its report.

(b) The report is expected to be
submitted in the next few months.

Sick Textile Mills

57. SHRI S. M. BANERJEE: Will the
Minister"of COMMERCE be pleased to
state:

(a) whether the sick Textile Mills
have since been taken over by Gov-
ernment;

(b) if so, the number and names of
such mills;

(c) the number of those which
have not been taken over; and

(d) the reasons therefor?

THE DEPUTY MINISTER IN THE.
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). Presumably the Hon'ble Mem-
ber by “Sick textile mills” means cot-
ton textile mills in difficulties on ac-
count of financial stringency or ineffi-
cient management, On the basis of the
reports of the Investigation Commit-
tees appointed under the Industrial
{Development and Regulation) Act
Government have from time to time
been taking over such mills and at
present there are 12 mils under the
Authorised;  Controllers/Authorised’
Managing Agents. A statement of
such mills is attached. The future of
these and any other mills to be taken
over hereafter under the Industries:
(Develoment and Regulation) Act
will be determined in terms of the
provisions of the Cotton Textile Com-
panies (Management of Undertakings
and Liquidation or Reconstruction)
Act, 1967, which enables Govern-
ment to acquire or contro]l such un-
dertakings.

Statement
(1) Model M:ills Ltd., Nagpur.

(2) R. 8. R. G. Mohta Spg, Wvg.
and Mfg. Co. Litd., Akola.





